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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Execution Application No. 23/2023 

In 

M.A. No. 33 / 2023 

In 

Original Application No. 75/2023 

(I.A. No. 645/2023) 

 

IN THE MATTER OF:  

JAISHREE BANSAL     … APPLICANT 

VERSUS 

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE 

CHANGE AND OTHERS 

... RESPONDENT(S) 

OBJECTIONS AGAINST JOINT COMMITTEE REPORT DATED 

01.10.2024, SUBMITTED BY THE TWO MEMBERS JOINT 

COMMITTEE CONSTITUTED BY THIS HON'BLE TRIBUNAL, 

ON BEHALF OF APPLICANT, JAISHREE BANSAL 

That the joint committee report filed before the Hon'ble NGT, on 

01.10.2024, is incomplete and contradictory to the actual site in question. 

Detailed report was ought to be furnished/ re-submitted by CPCB 

pertaining to correct position of garbage dumping sites at Jagjeevanpur site 

I & II, extend of treated/ untreated waste lying etc. as verbal instructions 

were given to the learned counsel of CPCB on last date of hearing i.e. 

03.10.2024, however, till date no such report is uploaded on the official 

portal of this Hon'ble Tribunal.  

Therefore on the basis of limited details provided by the committee in the 

said report dated 01.10.2024, the applicant by the way of instant objections 

wants to draw kind attention of the Hon'ble Tribunal to the following:  

1. That point no 2.2.1 at page number 586 of report states that “as per 

information provided by the Municipal Corporation of Ghaziabad, 

the Site I and Site II have been merged into a single site, now 

referred to as Site II. The Jagjeevanpur site II, currently receives 

approximately 1600-1700 tons per day (TPD) of fresh waste from 

across Ghaziabad.” Whereas, as per the affidavit dated 03.07.2024 

submitted by the Municipal Commissioner, Ghaziabad before this 
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Hon'ble Tribunal accompanied by IIT Delhi survey report states that 

there are two sites; site I has legacy waste and site II has fresh waste 

processing unit. As per SWM rule 2016, no fresh waste is allowed 

to be dumped over legacy waste. The applicant would request this 

Hon’ble Tribunal to know what action did the committee, a 

responsible team recommended /took against the Municipal 

Commissioner for mixing up the legacy waste with the fresh waste 

and why they have not mentioned it categorically in the Report. 

2. That the rest of the content of point 2.2.1 regarding determining the 

area and quantity of treated and untreated waste present at site stands 

null and void as the assessment of the fresh waste processing site 

and legacy waste site has been done as one site i.e. site II (fresh 

waste site), hence, the purpose behind getting the inspection carried 

out by the Committee members has died out. 

3. That point 2.2.2 at page number 588 of report states that stored 

untreated waste is located approximately 8-12 feet from the 

boundary wall of applicant's premises etc, is wholly incorrect. The 

eastern boundary wall photograph attached in the report was taken 

from front, so it covers only front side of eastern boundary wall. 

However, it clearly shows that certain quantity of garbage which is 

still lying along applicant’s cement panel boundary wall; is creating 

a pressure over it from outside and has covered the eastern side brick 

boundary wall. Old photographs dated 24.03.2022, 23.04.2022 & 

04.10.2023 are attached for your reference where the eastern, 

western and northern sides of brick boundary wall are visible and 

the number of cement panels used in cement panel boundary wall is 

also easily countable. In addition to above, some recent photographs 

dated 23.01.2025 are attached herewith for the better assessment of 

the Hon'ble Tribunal. 

4. That point 2.2.3 at page 589 states that a temporary leachate 

collection drain has been provided on one side of the wall and a soil 

bund has been constructed near the other side of the boundary wall. 

No leachate flowing into the premises of applicant has been wrongly 

observed during the visit, it is contradictory in respect of the month 

in which the inspection has been carried out, the photographs dated 

01.08.2024 & 24.08.2024 and Geron Engineering Pvt Ltd's letter 

dated 26.11.2024. 
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In addition to above, the applicant would like to submit few more details 

to this Tribunal. In fact, certain facts are very much required to be brought 

in the notice of the Hon’ble Tribunal: 

1. That in the committee’s report there is no information available 

regarding leachates collection, quantity, treatment or the utilisation 

of treated waste discharge nor any specific details regarding fresh 

waste processing unit and legacy waste processing unit. 

2. That the above captioned matter was listed before this Hon’ble 

Tribunal on 19.01.2024, 01.04.2024 & 05.07.2024 wherein this 

Hon’ble Tribunal was pleased to pass the following orders 

respectively: 

“…… 6. The applicant present in person has also submitted that her 
land is just adjacent to Jagjeevanpur Waste Processing site and the 
legacy waste lying there is overflowing at the applicant’s land, 
therefore, proper boundary should be built to prevent it. 
Commissioner, Municipal Corporation seeks time to look into the issue 
and respondent to it. ….” 
 
“….. 4…. So far as the issue of the overflowing of the legacy waste to 
the land of the Applicant is concerned, Counsel for the Applicant has 
informed that though the boundary wall has been constructed but 
this boundary wall is not adequate to protect the overflow on the land 
of the Applicant. ….” 
 
“…… 7. Counsel for the Municipal Corporation, Ghaziabad has stated 
that no leachate is flowing in the land of the Applicant. Whereas the 
Applicant has submitted that the leachate is still flowing. ….”   
 

3. That the refabricated boundary wall has been again destroyed by 

Ghaziabad Nagar Nigam’s continuous dumping of unprocessed 

waste at site I. The applicant’s backyard land, on northern side and 

brick boundary wall and cement panel boundary has been destroyed 

so immensely that the new constructed leachates collection drain is 

flowing through the applicant’s backyard land. Photographs dated 

23.01.2025 attached herewith is showing the present condition of 

applicant’s backyard land and boundary walls and leachates 

collection drain. 

4. That the leachates oozing out from the unprocessed mixed waste 

garbage mountain is still entering in the applicant’s private land. 

Photographs dated 23.01.2025 are attached for your easy reference. 

5. That the Geron Engineering Pvt Ltd's letter dated 26.11.2024 

attached in reply of IGRS complaint 60000240219383 states that, 

"the month august, 2024 is rainy season wherein water gets 

accumulated at any place." And as per photographs dated 
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25.02.2024, 01.08.2024 & 21.08.2024, the applicant's land has 

always been treated as a valley in respect of the Ghaziabad Nagar 

Nigam’s garbage mountain all around. And not only leachates, in 

fact whenever it rains, the rain water mixed with leachates gets 

accumulated in the applicant's land in form of pool as visible in the 

photograph dated 21.08.2024. It is submitted that GNN's appointed 

firm for garbage dumping at Jagjeevanpur site, does not follow a 

single rainfall water protection measures as prescribed in SWM 

Rules, 2016. 

6. The applicant would also like to submit news article published in 

Dainik Jagran, Ghaziabad dated 03.09.2024 before this Hon'ble 

Tribunal regarding the continuous increase in height of garbage 

being dumped at Jagjeevanpur sites. 

7. That the GNN’s claim of clearing 54 % of legacy waste from old 

site (Site-I) in the Municipal Commissioner’s report dated 

03.07.2024 submitted before this Hon’ble Tribunal needs to be 

updated with more clarity. 

8. That the Applicant with folded hands, in the above noted facts and 

circumstances, prays that this Hon’ble Tribunal may kindly take 

strict action by imposing exemplary costs and penalty upon The 

Municipal Commissioner, GNN for continuously submitting false 

and incomplete Reports before this Honourable Tribunal and he 

shall also be penalised for continuously doing the illegal activity of 

dumping unprocessed mixed waste anywhere instead of ‘designated 

site’ provided by the District Magistrate, Ghaziabad as stated in 

report dated 02.07.2024 ( which is against the prescribed rules and 

regulations) and misleading the two member Joint Committee 

constituted by this hon’ble tribunal by mixing the two sites into one 

and harming the environment adversely as well as risking lives of 

thousand innocent people and animals living around. 

 

The Applicant’s land is being used for social welfare purpose and the 

Applicant has no other place to take the complete setup.  

 

It is therefore, in the foregoing circumstances, most respectfully 

prayed that stay upon the dumping of waste at site be granted, as prayed in 

I.A. No. 645 of 2023 and removal of unprocessed mixed waste dumped 

over eastern side brick boundary wall and shifting away of the leachates 

676



611 

collection drain from backyard area of Applicant’s private land and may 

kindly be pleased to pass directions for compensation to the applicant for 

refabricating Applicant’s private land’s boundary wall, also proper and 

separate barricading of site I and site II of the site in question by  

Ghaziabad Nagar Nigam's dumping yard/ area and any other appropriate 

instructions may kindly be given to Ghaziabad Nagar Nigam in favour of 

Applicant and in the interest of justice.   

 

 

Place: New Delhi               APPLICANT 

Dated:  

Through                                  

 

KUNWAR MOHD ASAD 

  

Counsel for the Applicant 

 

K & CO Legals 

Chamber- 501, District and Session Court,  

Raj Nagar, Ghaziabad- 201005 

Contact: 9990953833 

E-Mail: km.asad@live.com 
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